
GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 
RAJYA SABHA 

UNSTARRED QUESTION No. 4043 
TO BE ANSWERED ON: 07.04.2022 

 
Environmental clearance for public transport projects 

 
4043.  DR. V. SIVADASAN: 
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
 
(a) the measures taken by Government to reduce the pollution caused by vehicles; 
(b) whether any measures or campaigns have been taken by Government to encourage the 

travel by public transport system; 
(c) whether environmental clearance is required for the implementation of public transport 

projects;  
(d) whether environmental clearance is exempted for the implementation of railway projects; 

and 
(e) if so, the details thereof, and if not, the reasons therefor? 

 
 

 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(SHRI ASHWINI KUMAR CHOUBEY) 
 
(a) & (b) 
The Central Government has taken several measures to reduce pollution caused by vehicles 
which inter alia include: 
 

(i) Leapfrogging from BS-IV to BS-VI norms for fuel and vehicles since April, 2020. 
(ii) Introduction of cleaner/alternate fuels like CNG, LPG, ethanol blending in petrol.  
(iii) Roll-out of Faster Adoption and Manufacturing of Electric Vehicles (FAME) -2 

scheme. 
(iv) Vehicle Scrapping Policy for creation of an ecosystem to phase out older, unfit 

polluting vehicles. 
(v) Enhancement of Metro rails network for public transport.  
(vi) Development of Expressways and Highways. 
(vii) Exemption of electric vehicles from permit requirement. 
(viii) Promotion of public transport, improvements in roads and building of more bridges to 

ease congestion on roads. 
 
Also, the Central Government has launched National Clean Air Programme (NCAP) to 
improve air quality across the country. Under NCAP, City-specific Action Plans (CAPs) have 
been put in place in 132 non-attainment cities. These CAPs include the steps to reduce the 
pollution caused by vehicles. 



A number of campaign and awareness generation programme have been organised regarding 
bringing improvement in air quality. These programme viz. Clean Air for Delhi Campaign; 
Switch Delhi Campaign; ‘Swachh Pawan, Neel Gagan’-International Day of Clean Air for 
Blue Skies etc.include awareness on reducing pollution from vehicles also.  
 
(c) to (e) 
As far as Infra-2 sector is concerned, public transport systems namely Airports and Aerial 
Ropeways come under the purview of EIA Notification, 2006.In addition, in case of public 
transport associated infrastructures namely Bus terminal, Railway stations and Metro stations, 
where the authorities allot land to private builders & developers to build a shopping mall 
along with Bus terminal, Railway station and Metro Stations and the built up area of such 
activity is more than 20,000 sqm, obtaining prior Environment Clearance (EC) under 
schedule 8a (Building and Construction projects) of EIA Notification, 2006 is mandatory. 
 
As per EIA notification, 2006, Railways and Metro Rail projects are exempted from 
obtaining prior EC with reference to O.M. dated 02.07.2009. Copy of the O.M. attached as 
Annexure. 
 

***** 
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